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cation and that Joint Committee
recommended the establishment of an 
Administrative Staff College. Pur
suant to that recommendation, a 
Planning Commit'tee for the Adminis
trative Staff College was set up in 
June, 1953. This Committee has not
yet submitted its repon.

3 P.M.

MOTION FOR ADJOURl^MENT
A ir Crash in  Delhi

Mr. Speaker: i have received notice
of an adjournment motion which is 
obviously untenable, and 1 cannot

give my consent. Yet, I would Invite
the attention of the House to the
contents or it—“to discuss a matter of
urgent public importance, to wit, the
recent air crash that occurred at
11 A.M. on the 25th February 1954 
near Jamima bridge.*"

We will now proceed with the fur
ther business.

STATEMENT RE PLANNING COM
MITTEE FOR ADMINISTRATIVE

STAFF COLLEGE
The Parliamentary Secretary to the

Minister of Education (Dr. M. M. Das):
Sir, while repl3ing to a supplemen
tary question put by Dr. Amin re
garding the Planning Committee for
the Administrative Staff College, it 
was stated that the Committee sub
mitted its report in 1960. The Com- 
iniltee Which ^utomitted the Report
was the Joint Committee of the

Board of Technical Studies of the
All India Council for Technical Edu-

741 P.S.D.

BARSI LIGHT RAILWAY COMPANY
(TRANSFERRED LIABILITIES) BILL

The Deĝ utiy Minister at RaUwajrs
and Transport (Shri Alagesan): I
beg to move:

“That, the Bill to impose upon
the Barsi Light Railway Com-
Dany, Limited, an obligation to
make certain pa3nnents to the
Central Government, be taken
into consideration.”
Sir, as the House is aware, the Barsi

Light Railway Company was the last
of the Sterling Companies operating
in India and Government decided in 
December 1952 to exercise the option
under the contract to purchase the
Railway by giving a year's notice.
Accordingly, after the expiration of
the notice period the Railway was
taKen over on the 1st January, 1954 
and is now a part of the Central Rail
way System.

Government were anxious that in
ftrtccting this transfer the service
rights of the staff should be protected
in respect of reasonable payments due
iron* the Company. Ordinarily, the
stall of the Company would have been
treated as new recruits to Govern
ment service from the date the Barsi
Light Railway was taken over by
Government. This would have ad
versely affected them. To remove the
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[Shri Alagesaril 
hardship and to secure continuity of 
service to the staff It was necessary 
that the Company should be requir
ed to pay to Gk)vernment certain 
sums designed to discharge the Com
pany’s accrued liability in the matter 
of gratuity or what is technically 

known as the Special Contribution to 
Provident Fund, and the leave salary 
of the staff in so far as these two 
liabilities related to the service under 
the Company. It was important that 
the Company accepted their liability 
In this respect and agreed to have 
the amounts deducted from the pur
chase price. There was, however, 

some legal difficulty. The Company 
expressed its willingness in Novem
ber 1953 to accept the liability but 
pleaded that it was legally incompe
tent to do so under the English Law 
applying to the Company which was 
incorporated in the United Kingdom. 
According to tftiat Law, the Com
pany was incompetent to make any 
gratuitous payments from out of the 
purchase price.

Indian legislation was, therefore, 
necessary to make it obligatory on 
the part of the Company to pay out 
of its assets sums accepted as suffi
cient to meet the gratuity and leave 
salary of the staff of the Company 
who were taken over by Government. 
Negotiations with the Company and 

other authorities were finalised dur
ing the course of December 1953. As 
legislative action had to be taken »be- 
fore the end of December 1958, an 
Ordinance was promulgated on the 
31st December, 1953. It is essential 
that the currency of the Legislation 
should be extended until the Com
pany’s accounts are finally settled 
and this is the object of this Bill.

[Mr. D eputy-Speaker in the ChairJ
Mp. Depuljy-Speaker: Motion mov

ed:
‘That the Bill to impose upon 

the Barsi Light Railway Com
pany, Limited, an obligation to 
make certain pajnnents to the 
Central Government, be taken 

. into consideration.”

Shri S. S. More (Sholapur): Sir, I 
believe this is not a full-hearted mea
sure; this is only a half-hearted mea
sure. In order to give the background 
of the Barsi Light Railway Company, 
I think it desirable to go into the 
history of this particular Company, 
This Company, the Barsi Light Rail
way Company, was incorporated in 
England on the 11th July, 1895 and 
had entered into an agreement with 
the Secretary of State on 1st August^ 
1895. If we go through the original 
terms of the agreement and the 
subsequent working of that agree
ment, we will And that especially 
favourite treatment was given to this 
Company. The total line that this 
Company has been able to develop is 
to the tune of about 202 miles. The 
total capital that this Company has 
up till now invested in this particular 
venture is to the tune of two crores 
and odd lakhs of rupees. (Interruptions.) 
Let me develop my point according 
to my data. The hon. Member will 
have his opportunity. My submis
sion is that during this period of 
about fifty years, this Company had 
exploited particularly the masses 
from Maharashtra. You know within 
this jurisdiction—the jurisdiction of 
this Company—lies the holy place, 
Pandharpur, and four times a year 
pilgrimages are held there and lakhs 
of persons from different parts of 
the country, even from very distant 
places, go to Pandharpur. If we read 
the history of this Company, we find 
that the human beings are treated not 
like human beings, they are treated 
more like sardines. Trucks, wagons 
and all sorts of such vehicles were 
used for the purpose of conveying all 
these pilgrims.

To cut the matter short, this Com
pany by exploiting illiterate pilgrims 
who went to Pandharpur, about whose 
hygienic conditions, no notice was 
taken by the Company, has amassed 
a huge reserve fund to the tune >̂f 
Rs. 90 lakhs. According to the original 
agreement, the Gk>vemment of India 
could have taken it over in 1944 but 
the period was extended and now 
this particular Government has ac
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complished it. The main question 
that arises in this case is: what hap
pens to the reserve fund? What hap
pens to the obligations on the part 
of the Company to pay certain com
pensation to their employees? I will 
give you certain figures. This Com
pany was administered by British 
directors and British managers. I 
will give you certain astounding 
figiures. Twenty-foup persons who 

belonged to the management or the 
directorate drew huge sums amount
ing to Rs. 2,15,000. This is the an
nual pay-roll for these officers, for 24 
persons while for 1850 persons of the 
subordinate ranks— t̂heiri total an
nual pay-roll went to the tune of Rs.
149,000. That shows the great rigour 
of exploitation practised by those 
foreign directors. By exploiting the 
workers, by exploiting the pilgrims 
and by exploiting even the Govern
ment of India, they have accumulated 
a reserve fund to the tune of Rs. 92 
lakhs. This Government has con
sented to pay them a compensation 
of Rs. 1,72,000...

Shri Gadgil (Poona Central): No,
no; it is much more.

Shri S. S. More: 1 meant one crore 
and odd lakhs of rupees. It has ac
cumulated a reserve fund of Rs. 92 
lakhs land th;|s Government has 
agreed to pay a purchase price to the 
tune of Rs. 1,90,00,000. Now, taking 
all these figures together what will 
the Company get? As a matter^of 
fact, this particular bargain which it 
has struck with the Government of 
India is a very favourable bargain 
for the Company itself. What is go- 
ling to happen to %he 18̂ 000 odd 
iworklers who have »been slaving 
like anything for furthering the finan
cial cause of this Company? That is 
the point.

The employees have organised 
themselves into a union. They starts 
ed agitation for fair play; they started 
agitation for getting a fair deal from 
the Company. But, the Company 
which was supported by the white 
bureaucrats of the Government of 
India never paid any heed to the de* 
mands. In 1947, som^ow, seeing the

dhiange of the Government in ihi» 
country, the Company agreed to pay 
to the employees some scales of pay 
according to the Pay Commission. But 
that does not end all the demands. 
When the talk about taking over the 
control of this Railway Company by 
the Government of India was started* 
the Company’s employees submitted 
petitions to the Government, they sub
mitted petitions to the Prime Minis
ter, and they made submissions to the 
Company itself saying that the re
serve fund that the Company had ac
cumulated and even the purchase 
price that the Company would be 
acquiring were due to the strenuous 
and selfless efforts of the employees 
and therefore they had every right to 
a share in the reserve fund and other 
accumulations which the Company had 
with it. A lt I am extremely sorry to 
say that in spite of the numerous mass 
petitions by the employees, the Govern
ment of India never paid any heed 
to their demands.

On the 24th October, out of despair 
at the inaction on the part of the Gov
ernment, the employees served a no
tice of strike on the Company. And 
under section 22 of the Industrial Dis
putes Act it was the foremost duty of 
the Government to refer the dispute 
tp the proper tribunal under tihe 
scheme devised by the particular 
enactment. But nothing was done. I 
fail to understand why Government 
did not move even their little finger.
I submitted a letter to the Minister in 
charge of Labour. Not only that. 
Some of the M. Ps. coming from Maha
rashtra, irrespective of their party 
alignments, submitted a memorandum 
to the Minister concerned to refer this 
particular matter to the Industrial 
Tribunal. But nothing was done.

Now what is the result? The com
pany has ceased to be an ‘employer*. 
Possibly, legal difficulties may arise. 
The Government of India will not find 
it feasible at this juncture, after this 
Company has gone out of this coun
try, to refer this dispute to any In
dustrial Tribunal, and the employees 
are left without any remedy.
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[Shri S. S. More)
I do not want to take much of the

time of the House regarding this matter,
but it has been admitted by labour tri* 
bunals that when a company goes out of
business, if certain reserves are left, the
employees have every rijjht to share
as partners in the reserves accumulat
ed by the company going out of busi
ness. I would in this connection re
fer you to page 195 of the Labour Law
Journal (August. 1953) where the deci
sion regarding the dispute between the
Madras Tramway Company and its
workers has been Quoted. And I will
read only one short extract from it.
Issue No. 15 was whether the wor
kers have a right to a share in the
accumulations of the company:

“We then come to the claims
of the union and associat|)n for a 
share in the company’s reserve
fund in the event of the com
pany’s closure being final and per
manent. The management con
tend that there is really no re
serve fund left in cash for the
workers’ participation. The
union and association dispute
this and urge that the workers’
rights may be determined in this
respect, leaving them to enforce
those rights if and when they are
able to get at the cash reserve
funds. The management take
abjection to this request. i find 
the workers’ claim to participa
tion in the cash reserves avail
able with the company when it is 
wound up to be justifiable because
the reserves have been created out
of the profits realised from time
to time and it is but legitimate that
the workers should be allowed to
participate in them as the profits
which they comprise must have
been earned with their efforts as 
much as with the aid of the share
holders’ cBDital and the ability of
the management.”

Then, Sir, I do not want to read the
other Dortion. Thev decreed that fifty
per cent, of the reserves ought to be
distributed to the employees, follow
ing the decision given in the matter of
Kanpur Electric Supply Corporation
Ltd. versus their employees, as re

ported in the 1951 issue of the Indian
Law Journal. My submission is what
i.: going to happen to the Reserve
Fund? Government by this particular
Bill are trying to enforce on the part
ol the Company 10 pay certain contri
butions to the Government of India
by way of gratuity and other claims.
But my further submission is that
this Government must also insist .on
the Company unloading some of their
reserves, paying some portion of their
reserves to this Government, whi*'li
Government will distribute to the em
ployees concerned. That is the poin:
which I emphasise on the basis
this particular judicial decision that
I have Quoted to this House. Unfor
tunately there is no demand made by
this Government on the Company to
this effect, and therefore I have given
notice of an amendment making a 
further claim that this company should
a’so be called upon to pay some portion
of their Reserve Fund by way
of compensatory bonus to their
employees. I may bring to your no
tice that this Company is entirely a 
foreign company dominated by foreign
capitalists and to the capital of which
foreign rich people contributed. The
total contribution to the capital is to
the tune of Rs. 1 crore. But. if you
look into the past history, you will
find that the shareholders hav« been
given by way of dividends many limes
larger amounts than the original -hove
rontribution made by them. Why
snould we allow this Company to take
away the profits which have been ac
quired at the cost of the DOor Indians
here, both as pilgrims and as servants?
I cannot understand why this parti
cular Government should try to pro
tect its interests as against the in
terests of the jaidian peot>le who have
a vested rigm 10 a portion of this
Company a huge accumulations. Un
fortunately, the demands of the em
ployees have remained unredressed.
Their submissions to the Ministers
concerned, then submission to the
Prime Minister, have not been res
ponded to, with the result that all
these eighteen hundred and odd em
ployees will be found without any
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legal remedy against thi  ̂ particular
Company. 1 think, Sir. Government is
in duty bound to make amends to the
employees who have been taken over.
On what termg they have been taken
over will be a matter for discussion. 1
oo not want to go into that. But as
(ai as Uie claim of the employees
^gamst the Company is conoerned, it
is the Government which must take
cognizance of that claim and try to
protect the claims of the Indian em
ployees—leave aside the pilgrims-^
ana do something to get a large share
of the reserves accumulated by this
Company.

Shrl Frank Anthony (Nominated—
Anglo-Indians): Sir, I have given notice

un amendment ipdiich reads;
“The permanent staff of the for

mer Railway Company shall be
employed under the Central Gov
ernment on terms at least not less
aavantageous than in the service
of tne Company: the word 'terms’
cnall mclude emoluments, rank,
status and prospects of the em- 
oioyees concerned.”
After hearing Shri S. S. Mooe....
Mr. 1>eputy-fipeaker: I think this

last portion of the amendment is out
of order. Anyhow when that comes
UD. I snail deal with it. This portion
is not m keeping with the scope of
the Bill. This Bill is confined to the
transfer of the liabilities of the Barsi
Light Railway Company. Whatever
amount has to be recovered from them,
they are reimbursing. Other terms and
conditions are not here. That is 
beyond the scone of the Bill.

8hri Frank Anthony: My main pur-
Dose in moving this amendment was
this. After hearing Shri R. S. More,
I feel that it does not meet the needs
of the people in respect of whom I was
trsring to make out a case.

Air. Depaty-Speaker: I agree. That
IS a Doint which the hon. Member may
urge upon the Government, that the
terms and conditions of their service
ought not to be less advantageous.
But. the scope of the Bill is oulte limit
ed. It is to recover all the fatuities
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and other sums which the old Company
was bound to give to the services. In
stead of the Company paying them
airectly to the employees, because
they are no longer in charge of the
administration awd the employee^ are
not in the service of the Company^
Government comes in as an interme
diary. Government recovers the
amount and pays it to the employees.
That is all. As there Is no intention
herjd to go beyoivd any gratuities that
have already accumulated, it is only
a collecting agency and paying agency.
Other terms &nd conditions on which
tlie officers must be appointed, etc.
are beyond the scope of this 9ill. At
the time of the Railway Budget, the
hon. Membfer may impress upon the
Government to do many other things
wliich are necessary. With respect to
some of the amendments of Shri S. S.
More also, I will say that I do not find
them in order, unless satisfactory rea
sons are shown.

M r! ftrank Apart from my
amendment, may I be permitted to
make a few observations? Although I 
bow to your decision with regard to
the amendment, I respectfully submit
that the taking over of the particular
Railway does impose a corresponding
obligation on the Government at least
to continue the staff that they are
taking over on terms which were not
less advantageous so far as their for
mer service was concerned.

Mr. Deffnujtŷ iSpeaker: I agree that it
is a very laudable suggestion. That
is a suggestion which could be made
or ought to »be accepted or considered
by the Government. But, that Is
beyond the scope of this Bill, The
Bill only rafers to the coUection from
the previous Con^pany and payment
to these officers. There if nothing
more in contemplation.

Shri Frank Anthony: In respect of
payments...

Mr. Jlepnty-Speakar: Paymmti
which are already due.

Sbrf Frank Anthony: Sven in ret*
pect of that, my fear is this. In taking
over this RaUway, crovemment may.
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[Shri Frank Anthony]
in its own insidious way, in the same
way in which they have done with re
gard to the employees of other States
and other companies, adversely alter
the terms and conditions of service. I
wanted some assurances from the hon.
Deputy Minister that the status and
the anticipation of prospects which
these people may reasonably expect
will be continued under Government
management. I respectfully submit
that it does arise.

Mr. Deputy-Speaker: They arc conti
nued. The hon. Member will kindly
refer to clause 3 of the Bill. Sub-clause
(b) says:

“all amounts payable by way of
leave salary for such periods of
leave as, if the Company had conti*
nued to exist after the Slst day
of December 1953, it would have
sanctioned under the normal
operation of its rules to its em
ployees then in service if they
had been permitted to proceed on
leave on the 1st day of January,
1954 with permission to retire on
the expiry of that leave.’*

That is, the same terms and condi
tions so tar as that particular matter
is concerned, are continued. Sub
clause (a) 883̂ *:

“all amounts payable as gratui
ties or as special contributions to
provident funds, as the case may
.be, which if the Company had
continued to exist after the Slst
day of December. 1953. it would
have paid on or after that day
under the normal operation of its
rules to its employees then in
service if their services had been
terminated on that day by the
abolition of their appoint
ments;...'*

These amounts the Company shall
pay to the Central Government. This
is an obligation of the Company to
honour its terms and conditions in 
pursuance of the agreement entered
Into with these employees before 31st

December, 1953. Clause 4 also which
refers to payment of employees says
the same thing. Therefore, the scope
of this Bill is limited to the extent
it goes. There is no departure from
the terms and conditions of the em
ployees. Thifi Bill is honouring those
terms and conditions. The hon. Mem
ber may have apprehensions that all
Hheae people may not be taken, or
that they may not be taken on those
terms and conditions. They are legiti
mate points for consideration of the
Government. But, I am sorry the
terms and conditions, not relating; to
the provisions contained, are certain
ly beyond the scope of this Bill.

Shri Frank Anthony: I do not wish
to go outside the scope of the Bill. I 
only wanted to make two observations,
which, I believe, are very much in 
point, with reference to the provisions
of this Bill. I merely wanted a cer
tain assurance and certain clarifica
tions from the hon. Deputy Minister.
Well, as you have rightly pointed out,
apparently Government intends to
honour, so far as the staff are concern
ed, all the privileges and the rights
which they were enjoying previously
imder the Company’s service. But I 
want certain clarifications in that res
pect. I want to know from the
Deputy Minister how precisely they

intend to honour these. For instance,
I would like to know the extent of
this guarantee; what kinds or cate
gories of staff this company had and
how Government propose to absorb
them into their administration.

I will illustrate my fear. For ins
tance, particularly with regard to the
upper reaches of categories of staff
on Railways like Jaipur and Saurash- 
tra, in spite of categorical guarantees,
specific covenants entered into with
those Railways that they would conti
nue to employ them on terms not less
advantageous than those they were
enjoying originally, the Government
has been guilty of violating these
guarantees and these covenants. And
so, in spite of all the guarantees given
in this Bill, my own fear is that the



795 Barsi Light Railway

Government will, in actual fact, vio
late the implications of this particular 
Bill. For instance—I do not know, 
that is why I want some clarification 
from the Deputy Minister—did they 
have Class I category of servants? If 
they did, then how do Government pro
pose to absorb them into its own 
administration?

I will illustrate what the Govern
ment done in certain other Rail
ways—on the Jaipur Railway for ins
tance. I can appreciate this difficulty 
that when certain foreign units have to 
be integrated it is not possible to absorb 
people in toto from the point of view 
of designation, but it should be pos
sible to integrate them from the point 
of view of their emoluments, of their 
prospects. What has happened, for 
instance, in the Jaipur and Saurashtra 
Railways I am hoping will not happen 
here. People who were recruited 
directly as Class I Officers, who were 
well-qualified for that post on any 
Government Railway, have now been 
absorbed. The guarantees given to 
them have been violated. People who 
started life as Class I Officers have now 
been demoted and degraded to Class II 
posts. I want to know whether this is 
going to happen with regard to the 
Barsi Light Railway.

I would like to have one other assu
rance—whether Class IV and Class III 
staff will be equated to the conditions 
of service which have been extended to 
other sort of independent units like 
the Nizam State Railway and other 
Railways where people who are classi
fied as Class IV were, after integration 
with the Indian Railways, equated in 
terms and conditions of service to the 
Class IV staff?

Shri Gadgil: I am glad that
after half a century this private 
enterprise with a virtual mono
poly in transport has been taken over 
.by the Government and the bad days 
the travellers had to experience have 
come to an end. I have never seen a 
private enterprise where nepotism was 
practised on a higher scale as was 
shown by my friend Mr. More, where 
there was such indifference to the

employees and absolute callousness so 
far as the passengers were concerned. 
I am one of those millions of passeo 
gers who have travelled from Kurdu* 
wadi to Pandharpur and I wonder whe
ther I was a human being or I was a 
mere commodity or cattle to be put 
into freight wagons. And the charges 
that were levied were considerably 
more than what were levied by the 
other Railways run and managed by 
the Government. Only four years ago 
the passenger rate was increased by 
12i per cent, and the freight rate. I 
understand, was raised by nearly 10 
per cent, while there was no increase 
an3Twhere in India. This was allowed 
I do not know for what reason, because 
there were no corresponding facilities 
so far as the travelling public was 
concerned.
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Here is a Company which has been 
now taken over and the Government of 
India has been so generous. If this is 
to be the attitude of Government in 
acquiring other private enterprises in 
the future, I shudder to think what will 
happen. Here is a company with a 
capital of Rs. 1 crore. In the course 
of the last fifty years, this capital has 
been paid iback six times over. There 
is still some undivided profit to the 
time of Rs. 150 lakhs. I iio not know 
whether my esteemed friend the hon. 
Deputy Minister of Railways and 
Transport has ever travelled from 
Kurduwadl to Pandharpur on this 
railway, or has ever seen the dilapi
dated condftioh of stations and the 
benches there; some of these benches, 
instead of standing on four legs, stand 
either on three or on two legs. The 
waiting room arrangements for the 
passengers are worse than what one 
could expect to have in a jail even un
der this Government. All these assets 
have been valued at Rs. 172 lakhs. I 
should like to be enlightened on the 
principles of valuation adopted. I feel 
that if they had been sold in public 
auction, they would not fetch even 
one-tenth of the amount at which they 
have been valued.

ShH S. S. More: And the land was 
given free according to the original 
terms of the Act.
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Shii Oadgil: I was just coming to 
that point. The land on which the 
railway track stands was taken from 
the peasants freely, and over and above 
what was necessary—this you can see 
even now, if you care to visit that 
area.

I do not know the relative strengths 
of the Indian and non-Indian share
holders, for the present. But for the 
substantial part of the last fifty years* 
every benefit was annexed by th# 
foreigners. Now that you have acquir
ed it, why should you be so generous 
in your valuation? Why not value it 
according to known principles, know
ing fully well that it was a monopoly 
functioning as a monopoly and that 
Government had given certain conces
sions to it? If there had been free 
competition, this Company would 
have gone to dogs long before.

As for the amendment that was 
sought to be moved .by my hon. friend 
Shri Frank Anthony, you have given 
the ruling that it is out of order, and
I entirely agree with you. But there 
are two Questions on which I would 
crave a little indulgence on your be
half, because they concern about 1900 
people and their future, prospecti. 
Their fathers and grandfathers have 
servea tnis company, and naturally 
when the present generation , entered 
service in this concern, they had cer
tain expectations, and they should have 
thought that the course of events that 
had gone on before would continue. It 
is a well-known principle of the law 
of acquisition that as far as possible, 
established expectations, apart from 
established rights, ought to be taken 
into consideration in arriving at the 
amount of compensation to be paid. 
What has heen done by this Grovern- 
ment is good to some extent. It is half
hearted, as my hon. friend Shri S. 8. 
More put it, but I want to add one- 
fourth more to it, and say it is three- 
fourths-heartied. I want Government 
to Jive a fair deal to those ^ o  are 
to be absorbed.

In this connection, reference was 
made by my esteemed friend here to 
the story of absoiiption, so far as the

railways of the former Indian States 
were concerned. I have still com
plaints in this regard, and many of 
them have been forwarded by me to the 
hon. Minister of Railways. Though 
nearly six years are over—in some 
cases, five years are over—^nothing has 
.been finalised, so far as their absorp
tion is concerned. Two gentlemen with 
the same qualification—one entering 
the Baroda State Service, and the 
other entering the service of the 
B. B. & C. I. Railway, having expecta
tions that in due course they will rise 
to higher posts—suddenly find that be
cause of this political event, they are 
not able to realise their . expectations. 
No doubt, we all welcome this event, 
but at the same time, it is our duty 
to see that the persons, in whose life 
a sudden change has come, should get 
reconciled to it by some sort of com
pensation or some sort of concession 
in the matter of re-absorption in the 
bigger services.

Now. so far as the employees of this 
Railway are concerned, their position 
before 1946* was absolutely miserable. 
If you are going to compare what they 
were getting before and what they 
were getting afterwards, and if you 
take into consideration the amount of 
reserves.—nearly Rs. 72 lakhs—and the 
amount of undivided profits still there, 
then you will have to take this circum
stance into consideration, namely, that 
before 1946, relatively, their position 
in the matter of pay and working {con
ditions and other amenities was consi
derably less acceptable and positively 
miserable.

In 1947, in the presence of the Cen
tral Government authorities, there was 
a joint conference between the re
presentatives of the employees of tnis 
Company and the directors, or re
presentatives of the directors, with the 
result that a certain agreement was 
arrived at. If th~â  was settled then, 
where is the justification now for 
degrading certain things, offering 
other things and considering them as 
if they are new entrants to l>e re
employed on the 1st January, 1954T
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There is still, I think, an opportunity 
for the Government to reconsider the 
whole matter, because they are going 
to have a set of rules to govern Jill 
these matters. I do beseech the Gov
ernment that it is necessary in the 
interests of efiiclency that those who 
are employed, and employed not only 
recently but the fathers of those em
ployees—there is a sort of paternal 
pride in the service—their feelings 
should be ta^en into consideration, and 
they should feel quite satisfied and not 
disgusted or disgruntled with the 
change-over.

The second point which has been I'e- 
ferred to by my friend. Mr. More. In 
whose constituency this particular 
line lies, is a very impoTrtant point. 
The point is that when the asset 
ceases, when the affairs of the Company 
have ended, what is right, so
far as the distribution of the reserves 
and other schemes are concerned; and 
whether the employees are . or are not 
entitled to an3̂ hing? Mr. More has 
already quoted the case of the Madras 
Tramway Company. The same princi
ples were accepted in the case of the 
Kanpur Electric Supply Co., when it 
was taken over by the Uttar Pradesh 
Government. Now. it is so obvious 
that the profits, whatever they are, are 
tne results of the work out in by the 
employees from time to time. It may 
be that a part is due undoubtedly to 
thfk capital invested, but no modern 
economist, no modern DOlitician. can 
afford to say that after the navment of 
wages, whatever they are. the em
ployees have nothing to do with that. 
That is a brazen-faced theory and not 
accepted by any modem Government. 
Labour is a factor of production. In 
fact I would say that whatever sur
plus value remains after debiting all 
the expenditure, is due entirely to the 
labour put in by the labourers. If we 
cannot claim the whole amount on 
their behalf, there is perfect justifica
tion to say that thev are entitled to a 
considerable part of it. The theory 
that it is because of the initiative s h o ^  
by the employwi or ttie efitrw e- 
neurs or this, that and the otwr 
that is responsible, mainly or fully.

for the building up of profit, or, for 
the matter of that, the building uo of 
the concern, is not correct and is not 
acceptable.

Now. Sir. what is the position? The 
same issue was raised, as I said, in 
the Kanpur Electricity case. Theissue^ 
was whether out of the reserve fund 
accumulated by the concern, were anv 
of its employees entitled to any credit 
by way of profit, and if so, to what 
extent and under what terms and 
conditions? I do not want to read the 
whole judgment, but the fact to be 
taken into consideration is that this 
tribunal held that the employees were 
entitled lo 50 per cent, of the reserve 
as a sort of parting bonus, m this 
Company also for many years bonus 
was distributed; for sometime it was 
not distributed, and the argument, it 
seems, that advanced by the Gov
ernment to the officials of the em
ployees' union of this particular com
pany was that in that particular year, 
or in those particular years, no profits 
were earned. Maybe the profits may 
not have been earned, which is a mat
ter which can be verified by the Gov
ernment later on. But assimiing that 
lor years there was profit, for some
time there was no profit, and then 
again there was profit, the point now 
to be considered is this; when this as
set has ^become defunct and it is not 
to be continued under the same mana
gement but taken over, what is the 
legal position of each party, namely, 
the emplojP&es on the one hand and 
the Company directors or the share 
holders on the other? I respectfully 
submit, Sir, whether you distribute the 
bonus now or then, the theory behind 
bonus is that it is a deferred wage. It 
is only deferred wage, not given today, 
because the ways and means position 
does not justify it. But there is a per  ̂
feet, legally established and accepted 
theory that bonus is deferred payment 
of wages. Therefore, if it was not paid 
in any particular year or years, that 
does not detract from Hhe validity o f 
the argument advanced that it Is money 
in which the labourers are equally in-v 
terested and entitled to a share aloni^
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[Shri GadgU] 
with the management of the share
holders. Now, the point is what kind 
of reserve? There are a number of 
reserves and I do not say in a general 
way that every reserve should be a mat
ter in which the labourers as such 
should have some hand or participa
tion. Take, for exam ple.'^ was sug
gested in the case j have referred to, 
reserve for redemption of debentures- 
Now, after the debenture amount is 
paid, if the reserve remains, is it not 
the result of the work done by the 
labourers, or is there any other eco
nomic element which has come into 
-existence and given this reserve 
apart from the working of the parti
cular plant? That cannot be so. There
fore, in that reserve the labourers or 
the employees are entitled to have a 
share, and that was the finding of the 
tribunaL

Then there is share premium and 
profit on sale of investment. In some 
concerns, not only do they finance 
what they produce or manufacture but 
they also Invest the reserve fund and 
whatever sum they can in certain 
other concerns, and earn profit. Now, 
there is also a sort of reserve which 
is known as share premium and profit 
on the sale of investment. Who are 
entitled to it? The labourers have as 
much right as the management be
cause the investments were out of the 
money which is the result of the work 
in which the labourers have participat
ed. Apart from this, there is no ex
planation which can be considered as 
valid.

Then there is the depreciation and 
renewal reserve. To the extent that 
renewals were effected, to the extent 
repairs were effected, certainly it is 
a matter on which there can be ab
solutely no difference of opinion. I 
even go a step further; while the Gov
ernment. have taken over the asset and 
given them Rs. 1,80 lakhs. I want to 
know how it was valued. Was 
valued as at present? Then there is 
no necessity for considering the depre
ciation and the reserve accoxmt at all. 
If it was taken into consideration, we

want to know at what rate, and wnut 
was the justification for that also. 
Therefore, even as a matter of....

Acharya Kripalani (Bhagalpur 
Purnea): It was valued as Government 
values things.

Shri Nambiar (Mayuram): That is
at a low rate.

Shri Gadgil: Not here; the reply
will be given there.

So the point is that even in this, 
the labourers are entitled. Then there 
is the taxation reserve. Now. the 
asset has become defunct. So far the 
Company is concerned, it will not »be 
taxed any more . I do nol know whe
ther it can be taxed by way of estate 
duty. I do not think it will be. But 
the point is that even in this taxation 
reserve, they have a right, and also in 
the general reserve. Now. Sir, in the 
light of the decision which was given 
in the Madras Tramway case and in 
the light of the observations and find
ings in the Kanpur Electricity Com
pany case, there is perfect justification 
for holding that the reserve which is 
Rs. 72 lakhs and also other amounts 
which are still undistributed, can also 
be considered as undivided profits in 
which the labourers have a right, It can
not be denied because the Government 
of India chooses to say that it has no 
right. I cannot follow this at all. 
Here is a genuine trade dispute, an 
industrial dispute so to say. between 
the employees on the one hand, and 
the Company, on the other. Does it 
mean that because it is taken over 
by the Government, therefore, the 
character of the thing has been chang
ed altogether? i cannot accept that 
proposition. The fact remains that 
here are the employees who are 
anxious to claim—and they have 
actually claimed and have submitted 
their applications to the Government 
of India—that this particular issue 
should be referred to adjudication. I 
think justice, fairplay and equity re
quire that ttds Government should ac
cept that request and refer the whole
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matter—at any rate this particular 
issue—to an adjudicator, and, I can 
assure you, the employees will accept 
the decision. Whatever view the Grov- 
•ernment may have in all these matters 
— after all this, Government is not go
ing to pay anything at all—we are 
asking you to be fair and generous at 
the cost of the Company which is go
ing out of existence. Why are you 
denying that? There is a saying in 
Marathi—there is no harm in putting 
-a tulsipatra in a halwaVs shop. So, 
we are not asking any money either 
irom the Railway Minister or the 
Deputy Minister or the Railway 
Board—not a farthing. But, in equity 
and in fairplay, I do .beseech the Gov
ernment that this matter should be re
ferred to adjudication. I do not 
know if thlf Government feels that if 
the industrial court or the adjudica
tor’s court grants some relief that will 
be a great principle which is going to 
affect the economics of the Govern
ment. But, even if it does, it is a 
matter of such vital impor
tance, not only for the 
people at large but for the Govern
ment themselves, because in due 
course, Government will be driven to 
acquire more and more private enter
prises, and if that happens—here will 
be a guidance that in any acquisition 
the labourers have a definite right as 
has been already established. Assum
ing that the decision may be that out 
of the Rs. 180 lakhs, Rs. 50 lakhs will 
not be handed over to the directors 
to be distributed among the share
holders, they can hold that money 
till the decision of the adjudicator is 
given. Therefore, while I welcome the 
taking over of this railway by Govern
ment, I am very critical about the 
way in which the valuation has been 
arrived at. If the money has not been 
paid—and it seems that it has not 
been paid—then it Is time that the 
valuation is arrived at by an Indepen
dent agency and not—as seems to 
have been the case—by the ofOcers of 
the railway company and the officers 
of the Railway Board sitting across 
the table. I am not suggesting any
thing, I assume that both the parties 
have dealt with the problem in a

very nice, gentlemanly way. But the 
point is, people have to be convinced. 
Those who have seen the assets of 
the company feel that the price that 
has been offered or has been decided 
to be offered is much too much. After 
all, it is our money. Government is 
a trustee, and therefore it must act 
with that measure of diligence and 
carefulness which the provisions of 
the Trusts Act require. I have sug
gested a via media. It is not a ques
tion of prestige at all. Let Govern
ment say that they would refer the 
matter to an adjudicator or an in
dustrial court. The agency may be 
the one or the other. Till that agency 
comes to a xlecision, withhold payment 
at lea^ to the extent of 50 per cent, 
of the reserve and other amounts.

Shri T. B. Vlttal Rao (Khammam): 
Here is another glorious example of 
our Government’s weak-kneed policy 
towards British capital. The Nizam’s 
State Railway, the Gaekwad’s State 
Railway and other State Railways were 
taken over, and wag any compensa
tion paid? No. The total cost came to 
the tune of Rs. 64 crores, but not a 
single pie was paid, whereas in the 
case of this railway a sum of Rs.
1,89,00,000 is going to be paid. This 
is in spite of the company making 
good profits during its fifty-five years 
of working.

What were the amenities given .by 
this company? Whenever anybody 
travelled, he had to travel in wagons 
like cattle. That was the amenity 
provided by this company and that is 
how it made such huge profits. What 
is surprising is that a reserve of Rs. 
72 lakhs which is with this company 
is not being transferred to Govern
ment. In addition to taking huge 
dividends, in addition to charging 
huge amounts to its Depreciation and 
Revenue Reserve Funds, this reserve 
has been built up by the company. It 
is but reasonable that this accumulat
ed reserve should also be taken over 
by the Government. That is why, I 
have given notice of an amendment 
to that effect.

Regarding bonus, I fully agree with 
the previous speaker. When the



of Nations. This company has today 
the audacity to say that it will not pay 
gratuity or provident fund to its em
ployees, whereas when others had been 
taken over they were made responsible 
for meeting these liabilities. During the- 
last so many years, this company has 
enjoyed many privileges, but it didi 
not pay any income-tax on the profits 
made by it. The Government railways 
were charging a unifom  rate of three 
ptes per mile, whereas this railway was 
charging four pies per mile. This is 
how it has been treating its passen
gers.

Every year we allocate some Rs. 30 
fTores to the Depreciation Reserve 
Fund and several more crores for the 
Revenue Reserve Fund. In the case ot' 
this company, it has also allotted its 
own funds. Therefore, whatever re
serves have been accumulated should 
be taken over and the workers should' 
be paid a bonus.

4 P.M.

Coming to service conditions, when 
the States Railways were taken over, 
some of the conditions in the States 
Railways were more favourable. It is 
natural that those advantageous condi
tions which prevailed at the time of 
the taking-over should not be denied 
to the employees. You sliould not ask 
pec^le to opt for one or the other of 
the conditions. Continuify of service 
must be maintained. When the other 
States Railways were taken over, you 
did not say. as you do in the present 
case, that these people will be treated 
as if they were re-employed as from 
1st January 1954. It is completely un
just to say so. The same treat
ment which was accorded ta 
the employees of the recently integrat
ed State Railways should be accorded 
>0 the employees of this Railway too. 
Not a single worker should be re
trenched and all the workers who have 
been in the employ of that Company 
should be retained. Simply .because 
the Railway has changed hands Gov
ernment shoulS not say that they 
would keep only those employees who 
are found suitable. I know today that 
the Railway Board is thihklog of re-
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Nizam’s State Railway was transferred 
from the company’s hands to the State 
Government, bonus was paid. So, this 
demand for bonus is not new. During 
the days of company railways, the wor
kers were very much exploited. Their 
rendition has improved to a certain 
extent only after 1947; prior to that 
it was very bad. The previous speak
er has explained the legal aspects 
and referred to the Judgments. I have 
quoted past examples. This demand 
is a legitimate demand and must be 
met.

Now. take this railway line itself. 
The whole of these 202 miles will have 
to .be re-done, if not within this year, 
at least within two years. The whole 
of the line must be torn up and anew 
metre gauge or broad gauge line 
should be installed.

If you have a proper valuation, the 
whole of the stock with this company 
will not be Rs. 1,89,00,000. It will not 
be proper for us to pay this much of 
compensation. Wherever there is 
Br̂ itish capital. because they have 
looted and exploited us, they should 
not be paid any compensation; their 
property should be confiscated. Un
less and until that is done, the econo
mic stranglehold of British capital 
will not be removed and there will not 
be any industrialisation. This is a 
fundamental thing. Whenever we men
tion some development work. Govern
ment say that their ways and means 
position is not good and therefore we 
cannot have any development. In view 
of. the fact that within two or three 
years the people in this particulax 
area are likely to demand the putting 
uD of a metre gauge or broad gauge 
line in place of this narrow gauge 
line. I suggest that this amount should 
not be paid.

There is another thing. When the 
Government had decided to take over 
all the State-owned RaUways as from 
1st April 1950. why was not this parti
cular railway taken over? Why was 
it given an extension till the end of 
1953? Perhaps, it is due to our mem
bership of the British Commonwealth



trenchmem. So they may as well say 
that the staff which are found surplus 
on the other railways would be ab- 
jorbed in the vacancies arising cn« 
this Railway by the discharge of wor
kers. But this would not be fair to 
the workers in the employ of the com
pany.

Scy Barsi Light Railway

Then again  ̂ the seniority of the em
ployees of this Railway should be safe
guarded as was done in the case of the 
other integrated railways. In those 
oases we had no difficulty in preparing 
seniority lists and after two or three 
years a formula was evolved. I do not 
mean to concede that that formula wa& 
right; but all the same we evolved a 
formula about fixation of seniority.

Lastly, Sir, I would suggest that un
til and unless the Company makes 
satisfactory payment towards provi
dent fund, gratuity and bonus of the 
workers and also railwa.y reserves, we 
should withhold payment of any 
' ‘om Densation. We can even go to the 
•extent of teiling them that the railway 
is now useless and we are not going  
lo  work it. 1 may tell the House. Sir, 
that within one or two years the 
railway has to be dismantled and new  
lines have to be laid.
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Mr. Deputy-Speaker: All that is not 
relevant Ibr this discussion. This 
measure confines Its^  to the distri
bution Of gratuities.

<fto
fn?*r ^ «ft eft ^  ftnp ffTJTr

«n............

Mr. Deputy-Speaker; Kakasahib 
may have said it. But even that is 
irrelevant. The point is the em
ployees of the previous railway have 
earned certain gratuities and deposit
ed some amount in the provident fund. 
This amount is sought to be recovered 
from the previous Company by Gov
ernment and passed v>n to the em
ployees. That is the small point 
covered by this Bill. All the other 
considerations may be very good inde
pendently of this Bill, but they are 
not relevant to the discussion.
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[Mr. Deputy-Speaker]
I take It the hon. Member has noth

ing more to say.
Shri Nambiar: His contention is that 

all staff, including the Scheduled Custes 
should have equal treatment.

tfto 1^0 t n w N  : 'srm r
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^
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t  itfk ?rnT 5l- ir? ^  ^  |

3ft w f c  t ’ ^ 3 ^  

ipTJn- I
Mr. Deputy-Speaker: The hon. Mem

ber suggest that the gratuities earned 
by the varivnis employees ouSht not
to be paid to them but should be dis
tributed to Scheduled Castes people.

f^ o  TTinAll *

t  ^  ^
erftnr ^  ^  +<dr
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^  I

Start R. K. Chandhiwi (Gauhati): Sir, 
I certainly welcome this as a piece 
of commendable legislation. I think 
it should be a part of the policy of 
the Government that as soon as prac
ticable all private railway lines 
which are now operating in 
India should be taken over by the 
Governmenty I do not grudge this

railway being taken over and the 
advantages that would accrue to the 
people of the Bombay State. But I 
want to know what has been done in 
this connection with regard to ttie 
various private lines which are even 
now operating in West Bengal, name
ly ArraH-^asaram Light Railway and 
Barasat-Basirhat Light Railway about 
which mention was made on the floor 
of this House by our Deputy Minister 
Mr. Guha. In this connection I should 
like to express my gratitude to the 
-Government taking over the famous 
T. B. Railway,—the Tezpur-Balipara 
Railway in June 1952. My hon. friend 
on my right was com?plaining that in 
this Railway the passengers had to 
travel in wagons Instead of in railway 
compartments. But I should like to 
tell him that we have been running 
the Tezpur-Balipara Railway on som^ 
what co-operative lines where the 
passengers also lend a helping hand in 
moving the train. Passengers had ta 
get down at a particular place and 
they pushed the train so that it could 
go. We had run that line on a very 
co-operative basis ! I think hardly a 
complaint was mentioned that the pas
sengers had to travel in railway" 
wagons. What I want to know from 
the hon. Minister is this: what are the 
terms on which the staff of the Tezpur- 
Balipara Railway had been taken over 
by the Government? Are the terms 
as favourable as they have .been given 
to the other Railway sta(T or are they 
less favourable? I am constrained to 
ask that question because everything 
that concerns Assam is always treated 
in a stepmotherly fashion. I want to 
know whether we are going to place it 
on the same footing as the Govern
ment is doing In respect of the staff 
of this particular Railway.

1 also want to talk on another thing 
—it may not be quite relevant but I 
should mention it. I wish to draw 
the attention of the hon. Minister to 
this that there has been no improve
ment in that line of the Railway— 
Tezpur-Balipara Railway, no line of 
improvement of which we had such 
rosy hopes. We thought that as aoons
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as Government takes over these lines, 
we shall see a real and material im
provement. a substantial improvement; 
but, so far as my information goes, 
that improvement has not taken place 
for the benefit of passengers as yet.

I have nothing more; to say. I will 
only ask the hon. Minister—advise the 
hon. Minister, rather—to treat all 
these things on the same footing. No 
differential treatment ought to be 
made between the staff of the Tezpur- 
Balipara Railway and the staff of 
Barsi Light Railway, which seems to 
be very much if the speech of my 
hon. friends there could be consider
ed. It seems to me that the Govern
ment has an extra soft corner for 
this particular Railway. What I want 
to say is that the Government should 
not be partial. I think they would 

. not be partial and would take into 
consideration the staff of the Tezpur- 
Balipara Railway in these things.

Mr. Deputy-Speaker: I would ask
hon. Members not to take more than 
five minutes.

Shn Nambiar: Sir. there are very
important points.

Shri V. B. Gandhi (Bombay City— 
North); Sir, almost all the speakers 
who have preceded me, with the 
exception of Shri Frank Anthony and 
the last speaker, Shri Chaudhuri. have 
made a point to suggest that Govern
ment should do something to secure 
from the Barsi Light Railway Com
pany payment of 50 per cent, of the 
reserve for the benefit of the workers 
of that Railway. I am all for any
thing that can be done to benefit the 
workers; but in this particular case 
a point has been made by all the 
speakers that preceded me justifying 
it on all possible grounds, on the 
ground of economics, on the ground 
of certain legal decisions, certain 
awards of industrial courts, and on 
grounds of equity, social considera
tions and all that. I am one of those 
who although sympathising with the 
objective in this case, am unable to

Liabilities) Bill
agree with the reasoning and also 
with the economics of their claim. 
Much is made about the award given 
in the two cases of the Kanpur Elec
tricity Company and the Madras Tram
ways Company by the industrial 
courts who dealt with those cases. But 
We should also remember that there 
are other awards given by other in
dustrial courts in similar matters 
which have not accepted this principle 
of the workers’ claim for a share in 
the reserve. I am one of those who 
feel seriously disturbed at this kind 
of doubt thrown on a perfectly, and 
economically sound position in res
pect of reserves. If we must do some
thing for the benefit of the workers 
surely it should be done and there 
could be other ways without trying to 
make a dangerous precedent of this 
kind. The hon. Member. Shri N. V. 
Gadgi4, has suggested that in this 
particular case the matter should be 
referred to an adjudicator or to an 
industrial court. I really do not know 
at what stage the negotiations bet
ween the Government and the Com
pany now stand. If it is possible to do 
that, to follow the course suggested by 
Shri N. V. Gadgil, I would certainly 
urge the Government to do so. In 
this case some of us who would 
have liked to deal with this subject 
a little more intelligently, are suffer
ing from a handicap and that handi
cap is that the Government has placed 
in our possession information which 
is very meagre. Since yesterday I 
have been trying to locate how exact
ly the matter stands in respect of 
negotiations. It is a very important 
matter; it is a matter which involves 
crores of rupees; which involves the 
transfer of the Railway Com;nmy 
from private management to the Gov
ernment. What information do I get? 
Here in this BUI. in the objects and 
reasons for t&e Bill, we know what 
we have been given. It is so precious 
little. Then, I thought I would find 
some information in the Railway 
Board’s Annual report which wa* 
circulated to us only last week. I 
find that the Railway Board’s report 
disposes of this very important matter 
In exactly three and a half lines and
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this is the information we p(et from 
that report:

'*lt was decided to purchase the 
Barsi Light Railway with effect 
from 1st January 1954. This is a 
narrow gauge line 202 57 miles long 
operated by the Barsi Light Rail
way Company Ltd. incorporated 
in England.”

On the .basis of this precious informa
tion, what answer are we to make to 
those frienUs here who are making 

those novel suggestions of claiming a 
share in the reserve for workers? Gov
ernment could certainly have anticipat
ed that a discussion on this and other 
relevant matters was bound to come up 
before this House and it would cer
tainly have helped us if the Govern
ment had gtven some idea as to the 
stage at which the negotiations at 
present stand and also as to what are 
the bases of the valuation and what 
are the salient features of the agree
ment under which this transfer is tak
ing place.

Finally, I would reneat that anything 
that can be done to promote, and to 
secure, the interests of the workers 
should by all means be done, but as 
regards this new principle of justify
ing a share in the reserve on econo
mic grounds. I am sorry to say that 
some of us are very sceptical.

Shri Nambiar; Sir, I wholly agrep 
with the points raised by mv bon 
iriends Shri Vittal Rao and Shn 
Gadgil. Aided to them. I want a 
clarification from the hon. Minister* 
and that is this. In clause 4 of the 
Bill it is stated that “the moneys pa)rt 
to the Central Government under sec
tion 3 shall be utilised by the Centr*il 
Government to effect payment to em
ployees of the Comoany re-employed 
by the Central Government... etc. 
The question of re-employment dop« 
not arise here at all. These em
ployee. were already in employment.

4 r e  in service under the oon^ 
oany management. Today they are 
transferred to a new employer or «  
;„ew manager. That does not mean
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that these men are to be re-employ
ed. They continue in employment 
and they must have all the benefits to 
which they are entitled under the 
previous management. But it is not 
clear here. Therefore I want a clari
fication from the hon. Minister that 
they will continue in their service 
and that the continuity will be there 
for calculation of gratuity, provident 
fund and all other benefits. They say 
that certain provisions are to be made 
and money is required. To what extent 
that advantage will go to the em
ployes, I must know. If the Govern
ment take the stand “we were no
where in the picture, we are coming 
into the picture only now, therefore 
llheir employment previous to this 
cannot be taken into consideration*'— 
if that is the attitude of Government, 
We cannot accept it. They must have 
the continuity of their service and all 
the benefits accruing therefrom.

Coming to the Question of bonus, 
here is something like the liquidation 
of a company. The assets and liabi
lities are to be taken over by tiTiC 
new employer. When that is done and 
when ^he company take all the divi
dends and also gets value for the scrap 
material that is left, why should they 
not be asked to give a portion of their 
profits to the employees in the torrr̂  
of bonus? Certain friends on the other 
side are saying that they cannot under
stand the question of paying bonus. 
Of course they cannot! Employees 
for having put in long service must 
have a claim on the profits, and that 
is what is known as bonus. And 
they are claiming it. If hon. Mem- 

.hers on the other side say they can
not understand what is the principle 
of paying bonus, that is a very strange 
position. We find in the Statement of 
Objects and Reasons no provision for 
bonus: only gratuity and provident 
fund are provided for. I therefore 
strongly press that there must be an 
additional provision for payment of 
.bonus to the employees.

Coming to the last point, namely 
the question of reserves, the company
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is taken over by the Government of 
In<lia. There is a reserve keot for the 
future advantage . of the company. 
Hereafter that Barsd t-ight RailWoV 
Coinpany does not exist. Then the re
serves naturally shouM .flow to the 
new management. Wiii'n the 
and liabilities are taken over^ wnjiovL »• 
reserves there are in rash go to the 
Company and the scrap material goes 
to the Government of India! I can
not understand the principle. Behind 
this way of dividing the assets am! 
liabilities. Therefore the reserves also 
should go to the Government of India, 
legitimately they are entitled to them, 
and there is no justification on the 
part of the Government of India to 
relinquish their claim on the re* 
.serves.

Sir. these are the important points 
that I wanted to make and the hon. 
Minister may be pleased to satisfy on 
these points.

Shri U. M. Trivedi (Chittor): Sir, 
on a point of information. In the 
Statement of Objects Reasons to
this Bill.it is mentioned that for the 
purpose of continuity of service of 

the employees this imposition is to be 
made. When the word ‘continuity’ 
has .been used there, why has the 
word “ re-employed” been used in 

dause 4? What is the idea behind it? 
The hon. Minister may kindly en
lighten us on that point.

Shrl Atogem : Sir, I thank the hon. 
Members for their valuable observa
tion though I think much of it fell be
yond the scope of the Bill.

Some Hon. Memben: Sir, the Minis
ter is not audible.

Shri N. V. Gadgil: There is enough 
of catering on the RaUways; speak 
loudly.

Shri Alagesan; When I was hearing 
Shri More I felt that that speech should 
have been delivered before 1952 Decem
ber. In fact, he was pleading that this 
railway, where travel cooditions are so 
«difncult, should be taken over by the 
Government. Shri Gadgil has been 
pressing upon this House and the Gov* , 
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ernment that this line should be taken 
over by Government. It was decided 
to give due notice under thê  contract 
and then take ovet this railway* It 
has been laken over and it is being 
worked by. us from lat January, 1954.

After we have taken*" it Ovê  we have 
seen to it that the fravel conditions'are 
made as comfortable as possible. I niay 
tell the hon. House that we have 
sent there about fifty more coaches 
from the various Railwa.ys and those 
coaches are being used on tl̂ is parti
cular line.

TJie point was raised whether bonus 
should be given and whether the reser
ves which have accrued as a result of 
the labour of people who have worked 
that railv̂ ây—whether a part of it at 
least—should go to the workmen. Here 
it is a very short point, and within the 
few minutes at my disposal I think I 
should not labour it too much. Sir, this 
is governed by an agreement. Under 
clause 43 of the contract dated 1st 
August, 1895 the purchase price pay
able to the Company in England, in 
sterling, is to be a sum equal to the 
total amount of capital expenditure in 
sterling Incurred by the Company with 
the-sanction of Government on the un
dertaking, capital expenditure in rupees 
being converted into sterling for this 
purpose, in accordance with the ar. 
rangements from time to time mutual
ly agreed upon.

Shri S. S. More: Sir. since he has
referred to the agreement, will it be 
laid on the Table of the House?

Shri Alageaaa: As per this agree
ment we have no claim to the liouid 
assets of the Company. We have to 
pay the purchase price and take over 
the other assets. We have a claim 
only to them.

The other points, I should think, are 
not very relevant. It was said that 
it is after......

Mr. Depvty-Speaker: WUl the House 
have a copy of the agreement?

Shri AJagena: Sir. even now I have 
got the full text of clause 43 of tJie 
agreement. But is put in
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IShri A^agesan] 
language, U very involved, and I thlxik 
no purpo«e--win be served by my read
ing it out.

Mr. Deputy-Speaken Not now. . A 
copy may be placed in the Library so 
that whichever hon. Member wants to 
see it may be able to do so.

Shri^Alagcsan: Most surely. Sir. a 
copy of jtie contract may be placed in 
the Library. %

Sir, in this {!omiection I would like
lo urge only one point which is very 
relevant. Maybe we are now in a 
position to run railways efficiently. 
There is no difftcUlty about*it.'But still 
we are in the stage of inviting foreign 
capital t6 participate in the industrial 
development of our country. That as
pect. I fhink. has been very lightly 
brushed aside. Especially I was sur- 
prise l̂ that the hon. Member Shri 
Gadgil, whcjr has got such a long ex
perience behind him" should have light
ly thrown a suggestion: Why not be
generous at another m^n's cost. At 
this stage When we want to invite 
foreign capital and want to take their 
aid. I think we should not do anything 
which should disturb their confidence. 
(Shri S. S. More : Whose confidence^)
in our abiliU  ̂ to respect contractual 
obligations  ̂ (An Hon, M em berB ri
tish and American imperialists!) That 
should be my answer "to the question 
posed by several hon. Members. '

The question of the Trarhway Com
pany in Madi’as. etc. bfought 4nto 
the picture. As you are aware, Sir, 
there the comp^any has ceased to eadst. 
It ha> gone ouj gf, existence. ^

Shri N. V. GadgU: . This. Company 
has also gone out of existence. Why 
don’t you agree to adjudication?

Shri Alagesan: I mean this service
itself lias gone <?tut of ^existence in 
Madras/ whereas this is continuing. _

Shri S. S. More: What about the
Kanpar Blectnicity CJopipftny? ̂

Shri Alagesan: I have no knowledge 
of tha(t paeticular company. Bir, •

The question^of staff was raised! " T 
may inlform the hon. ikembers iâ l

the staff, almost all of them, are being, 
taken over. A committee went into 
this question of staff and they have alJi* 
been fitted into the various grades. Al
most all of them have been re-employ, 
ed or taken into service. There is ab
solutely no dislocation in that sense.. 
This naturally leads to the question, 
supposing the services of those em '̂ 
ployees had ceased on the fst day o f 
this year, then what, are the amounts 
that would have been payable to them 
by the Company under these various- 
neads. gratuity, leave reserve ana 
on? That we ate recovering from the 
Company. A question was raised 
whether the company had l>een payini  ̂
income-tax. Sufely, they have been» 
paying, and last year they paid to thê  
tune of Rs. 5 ,lakhs.

Shri T. B. VitUtl Rao: We want ta 
know, for the whole fifty years how. 
much they have paid.

Shri Alagesan: I do not know thê
figures ior half ^ century. I have got. 
only the figure of last year and I thirik“ 
I can only inform the House of that.

There is nothing more for me to add" 
as I am anxioUsUhat this Bill should  ̂
be passed today.

Mr. I^pttty-Speaker. Tihe questiork*
is: " "

"That the Bill to impose upon 
the Barsj Light Railway Company, 
Limited, an obligation to make 
certain payments to the Central : 
Government, -be taken into consi
deration.”

The motion was adopted.

Clause ?  ̂  (Definition)

Mr. Demity-Speaker: I will now take- 
up the clauses.
■ >> ■ . % ■ JiThe queston. is......,..s^.

Shri S. S. More: I will take only five 
minutes. Sir;; Thereris an ardendmeni 
i>y me givSrt* to" tl>e Preamble.

mr. t>epttty-Speaker: I know. 
Preamble comes last.

Thi^



time.
The question is:

“That clause 2 stand part of 
the Bilir

The motion was adopted.

Clauie 2 wa$ added to the Bill

3.— (Payment by Company to 
the Central Governments

Shri 8. S. More: Sir, I will take some 
time.

4ii Bps. Member: Do please.
Mr. Depnty-Speaker: Order, ord^r.

We are on the point of order.
Sihri„S. S. Mere: 

you.
1 want to satisfy

Mr, iyepnty>Speaker: First of all let 
me state my doubts. There are two 
items here, gratuity and provident 
fund. Bonus is not an Item which is 
contemplated in this BiU. How is it 
relevant to introduce this amendment?

Shri S. S. More: In order to satisfy 
you. Sir, on this particular point, 1 
would refer you to rule No. I l l  of the 
Buies of Procedure. But as we are to

Mr.
over.

Am Hon. Member: It is already 4.30 
pjtf.

Mr. Depnty-Speaker: Let me proce
ed. Whatever time is taken up now 
in the unofficial period, that will >>e 
made good after seven o’clock.

Shri Gadgil: This railway was never 
known for any speed, but the Bill in 
respect of the railway is rushing swift
ly.

Mr. Deputy-Speaker: Hon. Members 
went on as slowly, if not more slowly, 
as the railway. As a matter of fact, 
there is nothing here. The amend
ments are all out of order.

Shri S. S. More: You promised to 
f:ive me time on that account. Have 
you changed your mind like the mana. 
gement of the Barsi Railway?

Mr. Deputy Speaker: Let not the
Chairman be compared to any of theise 
things. Now I have been compared 
to the management of the Barsi RalU 
way. Let it go. T merely gave my 
first impression. I am giving the
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Motion re First Report 820 
of the Committee on 

Private Members* Bills
go to another business, will it not be 
much more convenient to adjourn rt 
to the next day because, otherwise* I 
will have to hurry up with the argu
ments.

l>eputy-Speaker: Hiis will stand

MOTION RE FIRST REPORT OF THE 
COMMITTEE ON PRIVATE MExVI- 

BERS’ BILLS
Mr. Deputy-Speaker: The House wl!< 

now take up the other matter. There 
are four Bills relating to amendment 
of the Constitution. There was a mo
tion moved by Shri Altekar that tht 
House agrees with the First Report of 
the Committee on Private Members’ 
Bills. Mrs. Renu Chakravartty could 
not finish her speech the other clay 
She wanted a few minutes more. The 
House was impatient, but she wanted 
to have some more discussion. The 
Chair agreed that it can be continued 
the next day and finished within five 
minutes. That order stands, rhat 
r.i?reement stands.

Shrimati Rcnu Chakravartty (Basir- 
hat): Mr. Deputy-Speaker, I would 
like to bring one point to your notice 
and that is* that the recommendations 
which have been made in the Renor  ̂
actually go against both the spirit of 
the Constitution and the rights granted 
under the Constitution as well as th»̂  
rules of procedure guiding the fur.c- 
tions of the Committee to examine 
Private Members’ Bills. According 
article 368 in the Constitution ^very 
Member has the right to amend the 
Constitution and the only limitation 
put by the Constitution is that it Is 
required to have two-thirds of the 
Members of the House pre.ient and 
voting. Beyond that nobody else can 
put any sort of limitation on the right 
of Members to bring forward amenr'- 
men is to the Constitution. Now, on thai! 
ground the Rules of Procedure havie 
been framed. I would like U> say 
that the functions of the Committee, at 
they have been enumerated, are, first
ly. to examine every Bill seeking to




